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central aopiinistrati ve tribi^al principal bench

C.P.No. 3B6/99

i yi th

PI. A.No. 102/2000 &
M. Ao28 30/99

In

0. A.No. 385/94 ^
A

Neu Oalhi: this the 17 day of February92000e

HON'BLE PIR. SoR, AOIGE \flCZ CH aI RPl aN ( a) .

HON 'BLE PIR.KULOIP, SINGH PIE?1BER(3)

S. I \W.nod Ktwi ar No. 0-1823,

s/o ShoBrahin Dew Sharroa,
presently posted in Crirae Against Lpmen Cello

Nanakpurap

Neu Oal hi p

R/o 75, Gajju Katra,
Shahdor a,

Delhi -52 ....Applicant.

(By Advocate: Shri Shank ar Raju).

Versus

ri Seua Oas,

Addl o ODmmi ssion er of Police,
Crime Against tpo on Cell,

Nanakpura,

New Delhi . .....Respondents.

( By Adyocate: Mrs. Pleera Chhibber)

ORDER

HON'BLEPIR. S.R. aDIGE. VICE CH aI fTl aN ( a) .

By Cat PB Order dated 15.7.99 in Oa No,385/94 the

impugned o rders of the Disciplinary Authority dated 22.10,92

and of the ^p ell ate authority dated 29.9.93 uero quashed

and set aside. The Disciplinary Authority uas directed to

hold further inquiry after furnishing copies of the

preliminary report ahd statenents recorded in the preliminary
enquiry and allow applicant to further cro ss-exanin© y3,

Thacnatari^ witness uho was omitted to be examined as he
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(i. —
uas out of India* was al ao peiraitted to be examined if

he uas available * Ihe said exercise uas to be completed

and final order in the disciplinary proceedings uas

to be issued by the disciplinary authority as

e>p edi tiously as possible* but at any rate uithin 4

months from the date of receipt of a copy of the

o rder,

2. Applicant has nou filed C.P .No, 38 6/99 oont^ding

that respondents by not completing the departmental

proceedings uithin 4 months from the date of receipt

of a copy of the order i.e. 2o8,99 have contravened the

Tribunal's directions* and by not passing final order

upto 1,12.99* the departmental proceedings have beoDOBo

void and are liable to be set asideo PlA No«283D/99

has been filed seeking to restrain respondents frca

proceeding further uith the ^quiryo

3. Respondents in their r^ly to the C.P, state that

Tribunal's directions touldnot be adhered to for reason

beyond the control of ^suering respondents.# It is

stated that the E.D fell sick and had to be adaitted to

ICU and uas advised bed rest for one month. Thereupon

^ inquiry uas entrusted to another E.O,*buthe also
proceeded on leave due to hi s son's uedcfthg^ Thereftoro

the inquiry uas entrusted again bo the earlier E.Oo
uhq oorapleted die enquiry and submitted the report on
28.1,2000. It is also stated that tho enquiry had to
be adjourned on certain dates as either the epplicent'
home uas locked or he sought adjournment and hence
it uas not uilful di sobedienco of the Tribunal's ordeir,

4. PleantMle respond^ts have filed PIa-102/2000
on 14.1.2000 for extensionof time for 2 months for
completion of the inquiry.

5. Meard both sides.
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0.- 6, Nothing in tha Tribunal'a order dated 15,7o99

can be construed to suggest that the Qlsciplii^aty

proceedings uould be scrapped if it was not asoipleted

uithin the time allouedo No doubt respond^ts uero

directed to oooipleto the disciplinary proceedings

uithin a prescribed time limit, but in theiir reply to

the C»P« they h a\/e e)^lained the circumstances in

uhich the disciplinary proceedings could not Da completed

ufit^in the prescribed time period, and it is clear that

those circumstances uere b^ond their controlo Ihe

^quiry has been completed on 28«1.2000 and under

the circun stance the question of restraining re^ondents

from proceeding with the same at this stage does not

therefore ari se«

7. C.P .No. 386/99 and PI ft-28 30/9D gre therefore

rejected. Notices are discharged.

8. As regards WANo,102/2000 it is true as pointed

out by ri ank ar Raju that it has been filed after

the prescribed p eriod for completion of the enquiry has

lapsed, and indeed has been filed only after applicant

had himself filed the C.P. but as the enquiry has been

completed on 28.1.2000, it would not be fit or proper to

reject Mft No.102/2000 merely because of its late submission.

Respondents d^ould compl eto the disciplinary proceedings

uithin 2 months of 14.1 .2000 as pr^ed for in Rft No.l02/200d

which is di ^o sed of accordingly.

( KiJloIP felNGH ) (s.R.AOIGEy
PlEPIBERd) WCE CHftlRMftN(A).
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